
2017 का विधेयक स.ं27 
राजस् थान न न नपरलाकाका तुरथ्स सधंनधन नव विधेयक2 2017   

तजैसाकक राजस् थान न विधान न स ा ं प लर््स् थावलर ककया जायेपाव 
 राजस्‍थान न‍ न नपरलाका ा‍ िनियन न, 2‍ 099क‍  औ‍  र‍ शोधऔनि ‍
 रने न‍ े‍काए‍वििे, । 
 भार ‍ पणराज्‍,‍  े‍ ि़सशवि ‍ ि्ष ‍   ‍ राजस्‍थान न‍ राज्‍,‍ वििान न-
 ण्‍डा‍यन न्‍‍न नकाित ‍िनियन न, ‍नन ना ा‍ :ै -‍ 
 

 1. सकं्षिप् र न नां  रर ्ार्‍  .- (1)‍ इश‍ िनियन न, ‍  ा‍ न ना ‍
राजस्‍थान न‍न नपरलाका ा‍(ु थ्ष ‍शोधऔिन न)‍िनियन न, 2‍091ह‍ :ै।‍ 

 (0)‍,ै‍ र्न्‍ ‍्रवित्त ‍ैऔपा। 
 2. 2009 के राजस् थान न िनधयन नयं  स.ं 1क कध धारा  क का 
सधंनधन न.- राजस्‍थान न‍ न नपरलाका ा‍ िनियन न, 2‍ 099क‍ (099क‍  ा‍
िनियन न, ‍शो.‍18)2‍जजशे‍इश  ‍आपे‍ ाू‍िनियन न, ‍ ैा‍प,ा‍ :ै2‍ ी‍
िारा‍45‍ ी‍उल-िारा‍ (1)‍ े‍विद्, ान न‍तण्‍ड‍())‍ र‍(ि)‍ े‍स्‍थान न‍
लर‍यन न्‍‍न नकाित ‍्रवय स्‍थावल ‍य ,ा‍जा,ेपा2‍िथाष    -‍‍ 

''())‍जन नशोख्‍,ा‍ यन न,ोरण,ण2‍लवरिार‍ ‍‍,ाण2‍टऔ े‍लवरिार‍
 े‍ ान न ों2‍ हैाा‍ ‍‍,ाण‍ र‍नाा‍वि ाश‍ औ‍
नढािा‍)ेन ना;‍ 

(ि)‍आनथष  ‍वि ाश2‍शा ाजज ‍न्‍,ा,2‍परीनउ‍उन्‍ ाून न2‍
पन्‍)ी‍ नस्‍ उ‍ शि्ार2‍ शािष जयन न ‍ वि रण‍ ्रवणााी‍
 र‍ जरूर  ो)‍ व्‍,जि ,ों‍  औ‍ भऔजन न‍ उला्‍‍ि‍
 राने न‍ े‍काए‍,औजन नाएो‍ :,ार‍ रन ना;''।‍ ‍ 

 3. 2009 के राजस् थान न िनधयन नयं  स.ं 1क कध धारा कक का 
सधंनधन न.-  ाू‍िनियन न, ‍ ी‍िारा‍55‍ ी‍उल-िारा‍(3)‍  2-‍‍ 

(i)‍ विद्, ान न‍तण्‍ड‍ (ii)‍  े‍ लश्‍ु ा  ‍ र‍ विद्, ान न‍तण्‍ड‍
(iii)‍ शे‍ लिूष 2‍ यन न्‍‍न नकाित ‍ न न,ा‍ तण्‍ड‍ िो  स्‍थावल ‍
य ,ा‍जा,ेपा2‍िथाष    -‍ 
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''(ii- )‍ ए ‍ ,ा‍ िनि 2‍ शािष जयन न ‍  ापों2‍
स्‍थान नों‍ र‍भिन नों‍  ‍रऔधन नउ‍शक य ,ाो ‍ 

लरन्‍ ‍् ्रव‍‍,े ‍ न नपरलाका ा2‍ लुाश‍ िाडों‍   ‍
 े‍काए‍ए ‍शक य 2‍इि‍,ािन न‍िाडों‍श‍ेलुै्त र‍िाडों‍
  ‍  े‍ काए‍ )औ‍ शक य ,ाो‍  र‍ लुै्त र‍ श‍े िनि ‍
िाडों‍ े‍काए‍ उन न‍शक य ,ाो‍पहव ‍ र‍श ेपउ;'';‍ र‍ 

(ii)‍ विद्, ान न‍तण्‍ड‍(iv)‍ े‍लश्‍ु ा  ‍ र‍विद्, ान न‍तण्‍ड‍
(v)‍ शे‍ लिूष 2‍ यन न्‍‍न नकाित ‍ न न,ा‍ तण्‍ड‍ िो  स्‍थावल ‍
य ,ा‍जा,ेपा2‍िथाष    -‍ 

''(iv- )‍  हैाा‍  र‍ नाा‍ वि ाश2‍ परीनउ‍
उन्‍ ाून न2‍ शािष जयन न ‍ वि रण‍ ्रवणााी‍ र‍ जरूर  ो)‍
व्‍,जि ,ों‍ औ‍भऔजन न‍व्‍,िस्‍था‍शक य ;''।‍ 

 . 2009 के राजस् थान न िनधयन नयं  स.ं 1क कध धारा 121 का 
सधंनधन न.-  ाू‍ िनियन न, ‍  ी‍ विद्, ान न‍ िारा‍ 101‍  े‍ स्‍थान न‍ लर‍
यन न्‍‍न नकाित ‍्रवय स्‍थावल ‍य ,ा‍जा,ेपा2‍िथाष    - 

''121. कराधान न से सबंनंधर िलीाप.-  र-यन निाष रण‍ ,ा‍
 र-यन निाष रण‍   ‍ य शउ‍ लवरि ष न न‍  े‍ विरुद्ि‍ िलउा2‍  र‍ ऐशे‍
श स्‍ ‍ ा ाों‍  2‍जजन न  ‍,थालिूवोि‍ ‍ औ ‍िलउा‍न नैीो‍ ी‍प,उ‍
:ै2‍ िारा‍ 139‍  े‍ ििउन न‍  ाोप‍  े‍ य शउ‍ न नऔह श‍  े‍ विरुद्ि‍
िलउा2- 

( )‍न नपर‍यन नप ‍ े‍ ा ाे‍  2‍आ,ि्‍ ‍ औ;‍ र‍ 

(त)‍न नपर‍लवर्द्‍ र‍न नपरलाका ‍नऔडष ‍  े‍ ा ाे‍  2‍
शोनोनि ‍ स्‍थान नउ,‍ यन न ा,‍  े‍ षेतेरण,उ,‍ उल‍ यन न)ेध ‍
 औ2‍ 

 ी‍जा‍श ेपउ।''।‍  
 

__________ 
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उद्देश् यों रर कार ों का कथन न  
 

 विकभन्‍न न‍्रव ार‍  े‍ ‍‍,ाण ारी‍ि‍‍,ल्ा,ों‍ औ‍ न्‍,स्‍ ‍ रने न‍  े‍
काए2‍ वििे, ‍  े‍ तण्‍ड‍ 0‍  े‍ द्िारा‍ िारा‍ 45‍   ‍ न नपरलाका ाओो‍  े‍
 य ल,‍न न,े‍ ख््‍,‍ त ‍‍,‍जऔ़स‍ेजाने न‍्रवस्‍ ावि ‍ ।ै।‍ 

 शािष जयन न ‍ ापों2‍स्‍थान नों‍ र‍भिन नों‍  ‍रऔधन नउ‍ था‍ हैाा‍ र‍
नाा‍वि ाश2‍परीनउ‍उन्‍ ाून न2‍शािष जयन न ‍वि रण‍्रवणााी‍ र‍जरूर  ो)‍
व्‍,जि ,ों‍  औ‍ भऔजन न‍ व्‍,िस्‍था‍ शे‍ शोनोनि ‍  त ‍‍,‍ शोलाह) ‍  रने न‍  े‍
्रव,औजन न‍शे‍न न,उ‍शक य ,ों‍ े‍पवन न‍ े‍काए‍उलनोि‍य ,े‍जाने न‍्रवस्‍ ावि ‍
।ै।‍ )न नश्ार2‍िारा‍55‍शोधऔनि ‍ ी‍जान नउ‍्रवस्‍ ावि ‍ :ै।‍‍‍‍ 

 विद्, ान न‍उलनोि‍ े‍िन नश्ार2‍िारा‍101‍ े‍ििउन न‍ र-यन निाष रण‍
,ा‍ उश  ‍ य शउ‍ भउ‍ लवरि ष न न‍ र‍  ाोप‍  े‍ न नऔह श‍  े‍ विरुद्ि‍िलउा‍
 ाि‍ र‍ औ‍ ी‍जा उ‍ :ै।‍िन‍,ै‍्रवस्‍ ावि ‍ :ै‍य ‍ऐशउ‍िलउा2‍न नपर‍
यन नप ‍  े‍ ा ाे‍  2‍आ,ि्‍ ‍ औ‍ र‍न नपर‍ लवर्द्‍ र‍न नपरलाका ‍
नऔडष ‍ े‍ ा ा‍े  2‍शोनोनि ‍स्‍थान नउ,‍यन न ा,‍ े‍षेतरेण,उ,‍उल‍यन न)ेध ‍ औ‍
ैऔपउ।‍‍‍‍‍‍‍‍ 
‍ 

 ,ै‍वििे, ‍लिूवोि‍ ‍उद्)ेश्‍,ों‍ ी‍्रवाजक ‍ े‍काए‍ जकश ‍ :ै। 
 ि  ‍वििे, ‍्रवस्‍  ्‍ :ै।‍ 

 

श्रउुो)‍ त लाान नउ2 
् ारी ं तं्री। 
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राजस् थान न न नपरलाकाका िनधयन नयं 2 2009 त2009 का िनधयन नयं  स.ं 

1कव से काये पये उद्धर   
 

XX          XX               XX   XX          XX 

 
 क. ं ख्् य न नपरलाकाक कत ्‍ य.- (1)‍ ्रव‍‍,े ‍ न नपरलाका ा‍  ा‍

  ष व्‍,‍ ैऔपा‍ य ‍ िै‍ िलने न‍ न नपरलाका ‍ षेतरेण,‍  े‍ भउ र‍ यन न्‍‍न नकाित ‍
 ा ाों‍ े‍काए‍,ज्ि ,ि्‍ ‍उलनोि‍ र‍श न्ु ‍व्‍,िस्‍था‍ रे2‍िथाष    -‍ 

( )‍शे‍(थ)‍XX         XX      XX          XX  ‍‍‍XX 
())‍ जन नशोख्‍,ा‍ यन न,न्‍रण,ण2‍ लवरिार‍  ‍‍,ाण‍  र‍ टऔ े‍

लवरिार‍ े‍ ान न ों‍ औ‍नढािा‍)ेन ना;‍ 
(ि)‍ आनथष  ‍ वि ाश‍  र‍ शा ाजज ‍ न्‍,ा,‍  े‍ काए‍

,औजन नाएो‍ :,ार‍ रन ना;‍ 
(न न)‍शे‍(,प)‍XX  XX XX  ‍XX       ‍XX 

(0)‍शे‍(4)‍XX  XX XX  ‍‍‍‍XX   ‍‍‍XX 
 

XX   XX   XX   XX          XX 

 
कक. सकं यरयां.- (1)‍श‍े(0)‍XX‍‍‍XX        XX     XX   ‍‍‍XX 
(3)‍ ा,ष लाा ‍शक य ‍  े‍िय वरि‍ 2‍्रव‍‍,े ‍न नपरलाका ा‍)श‍

शे‍िन ननि ‍श)स्‍,ों‍शे‍क ा र‍नन नउ‍यन न्‍‍न नकाित ‍शक य ,ाो‍भउ‍पहव ‍
 रेपउ2‍िथाष    -‍ 

(i)‍वि‍‍ ‍शक य ;‍ 
(ii)‍ए ‍,ा‍िनि ‍स्‍िास्‍्‍,‍ र‍स्‍िच्‍ट ा‍शक य  ‍ 

लरन्‍ ‍् ्रव‍‍,े ‍ न नपरलाका ा2‍ लुाश‍ िाडों‍   ‍
 े‍ काए‍ए ‍शक य , इि‍,ािन न‍िाडों‍शे‍लुै्त र‍िाडों‍
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  ‍  े‍ काए‍ )औ‍ शक य ,ाो‍  र‍ लुै्त र‍ श‍े िनि ‍
िाडों‍ े‍काए‍ उन न‍शक य ,ाो‍पहव ‍ र‍श ेपउ;‍ 

(iii)‍भिन न‍िन नज््ञा‍ र‍शो  ष ‍शक य ;‍ 
(iv)‍पन्‍)ी‍नस्‍ उ‍शि्ार‍शक य ;‍ 
(v)‍यन न, ‍ र‍उल-विनि,ाो‍शक य ;‍ 
(vi)‍िलरािों‍ ा‍ध न न‍ र‍श झौ ा‍शक य ;‍ र‍ 
(vii)‍ न नपरलाका ा‍  े‍  त ‍‍,ों‍  औ‍ ्टजगत प ‍ रत ‍े ै्ए‍ िै‍

न नपर‍ यन नप ‍  े‍  ा ा‍े   ‍ आव‍ श‍े िन ननि 2‍ न नपर‍
लवर्द्‍  े‍  ा ा ‍   ‍ टै‍ शे‍ िन ननि 2‍  र‍
न नपरलाका ‍नऔडष ‍  े‍ ा ाे‍  ‍ुार‍शे‍िन ननि ‍ऐशउ‍
िन्‍,‍ शक य ,ाो‍ भउ‍ पहव ‍  र‍ श ेपउ‍ जऔ‍ िै‍
आिश्‍, ‍श झे ‍ 

लरन्‍ ‍्राज्‍,‍शर ार‍न नपरलाका ा‍ े‍ त ‍‍,ों‍ औ‍
्टजगत प ‍रत ‍ेै्ए2‍इश‍तण्‍ड‍  ‍वियन नह)ष गत‍ ‍शक य ,ों‍
 ी‍िनि   ‍शउ ा‍  ‍ितद्नि‍ र‍श ेपउ। 

(4)‍शे‍(5)‍XX         XX XX  ‍‍‍XX       ‍      ‍‍XX 
 

XX   XX   XX   XX          XX 
 
121. कराधान न से सबंनंधर िलीाप.-  र-यन निाष रण‍,ा‍ र-यन निाष रण‍

  ‍ य शउ‍ लवरि ष न न‍  े‍ विरुद्ि‍ िलउा2‍  र‍ ऐशे‍ श स्‍ ‍  ा ाों‍   2‍
जजन न  ‍,थालिूवोि‍ ‍ औ ‍िलउा‍न नैीो‍ ी‍प,उ‍ :ै2‍िारा‍139‍ े‍ििउन न‍
 ाोप‍ े‍न नऔह श‍ े‍विरुद्ि‍िलउा2‍ ाि‍ र‍ औ‍,ा‍ऐशे‍िन्‍,‍िनि ारी‍
 औ2‍जऔ‍ राज्‍,‍शर ार‍ द्िारा‍ इश‍ यन नक ्त ‍शधि‍ ‍ य ,ा‍जा,े2‍ ी‍जा‍
श ेपउ। 

 

XX       XX        XX        XX         XX 
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(Authorised English Translation) 

Bill No. 27 of 2017 

 THE RAJASTHAN MUNICIPALITIES (FOURTH 

AMENDMENT) BILL, 2017 

(To be Introduced in the Rajasthan Legislative Assembly) 

A  

Bill 

further to amend the Rajasthan Municipalities Act, 2009. 

 Be it enacted by the Rajasthan State Legislature in the 

Sixty- eighth Year of the Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be 

called the Rajasthan Municipalities (Fourth Amendment) Act, 

2017. 

(2) It  shall come into force at once. 

2. Amendment of section 45, Rajasthan Act No. 18 of 

2009.- For the existing clauses (r) and (s) of sub-section (1) of 

section 45 of the Rajasthan Municipalities Act, 2009 (Act No. 18 

of 2009), hereinafter referred to as the principal Act, the following 

shall be substituted, namely:- 

''(r) promoting population control, family welfare, small 

family norms, welfare of women and children 

development; 

(s) preparing plans for economic development, social 

justice, poverty alleviation, slum improvement, 

public distribution system and providing food to the 

needy persons;''.  

3. Amendment of section 55, Rajasthan Act No. 18 of 

2009.- In       sub-section (3) of section 55 of the principal Act,-  

(i)  after the existing clause (ii) and before the existing 

clause (iii), the following new clause shall be 

inserted, namely:- 

 "(ii-a) one or more lighting public streets, 

places and buildings committees:   
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Provided that every Municipality may 

constitute one committee for wards upto fifty, two 

committees for fifty one wards to seventy five 

wards and three committees for wards exceeding 

seventy five;"; and 

(ii) after the existing clause (iv) and before the existing 

clause (v), the following new clause shall be 

inserted, namely:-  

 ''(iv-a) a women and children development, 

poverty alleviation, public distribution system and 

providing food to the needy persons committee;''. 

4. Amendment of section 121, Rajasthan Act No. 18 of 

2009.- For the existing section 121 of the principal Act, the 

following shall be substituted, namely:- 

"121. Appeals relating to taxation.- An appeal 

against an assessment, or an alteration of an assessment 

and,  in all cases in which no appeal has been made as 

aforesaid, an appeal against  a notice of demand under 

section 130 may be made,- 

(a)  to the Commissioner, in case of Municipal  

Corporation; and 

(b) to the concerned Regional Deputy Director of 

Local Bodies, in case of Municipal Council and 

Municipal Board.". 

___________
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STATEMENT OF OBJECTS AND REASONS 

 

 In order to entrust welfare measures of various types, 

certain new core functions of the Municipalities are proposed to be 

added in section 45 vide clause 2 of the Bill. 

 For the purpose of carrying out the function relating to 

lighting public streets, places and buildings and women and 

children development, poverty alleviation, public distribution 

system and providing food to the needy persons, provisions for 

constitution of new committees are proposed to be made. 

Accordingly section 55 is proposed to be amended. 

 As per existing provision appeal under section 121 against 

the assessment or any alteration therein and notice of demand is 

made before the Collector. Now it is proposed that such appeal 

shall lie, in case of Municipal Corporation, to the Commissioner 

and in case of Municipal Council and Municipal Board, to the 

concerned Regional Deputy Director of Local Bodies.    

 The Bill seeks to achieve the aforesaid objectives.  

 Hence, the Bill. 

श्रउुो)‍ त लाान नउ2 
Minister Incharge. 
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EXTRACTS TAKEN FROM THE RAJASTHAN 

MUNICIPALITIES ACT, 2009 

(ACT No. 18 of 2009) 

XX               XX                 XX              XX               XX            XX 

45. Core municipal functions.- (1) It shall be the duty of 

every Municipality to make reasonable provision and proper 

arrangement for the following matters within the municipal area, 

namely: -  

(a)  to  (q) xx      xx       xx       xx         xx            xx 

(r) promoting population control, family welfare 

and small family norms;  

(s) preparing plans for economic development and 

social justice; 

(t)  to  (zc) xx         xx         xx            xx        xx   xx 

(2) to (4)xx     xx       xx         xx           xx        xx            xx 

XX              XX              XX             XX               XX                XX 

55. Committees.- (1)  to  (2) xx       xx       xx       xx       xx 

(3) In addition to the Executive Committee, every 

Municipality shall also constitute the following Committees 

consisting of not more than ten members, namely:- 

(i) a finance committee; 

(ii) one or more health and sanitation committees:  

Provided that every Municipality may 

constitute one committee for wards upto fifty, 

two committees for fifty one wards to seventy 

five wards and three committees for wards 

exceeding seventy five;  

(iii) a buildings permission and works committee; 

(iv) a slum improvement committee; 

(v) a rules and bye-laws committee; 

(vi) a compounding and compromising of offences 

committee; and 
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(vii) looking to the functions of a Municipality, it 

may also constitute such other committees, not 

exceeding eight in case of Municipal 

Corporation, not exceeding six in case of 

Municipal Council ,and not exceeding four in 

case of Municipal Board, as it may deem 

necessary:  

Provided that the State Government 

may, looking to the functions of a 

Municipality, increase the maximum limit of 

committees specified in this clause. 

(4) to (5) xx        xx         xx         xx        xx       xx           xx 

XX           XX                XX                 XX             XX                XX 

121. Appeals relating to taxation.- An appeal against an 

assessment, or any alteration of an assessment, and, in all cases in 

which no appeal has been made as aforesaid an appeal against a 

notice of demand under section 130, may be made to the Collector 

or such other officer as may be empowered by the State 

Government in this behalf. 

XX              XX                XX              XX             XX                XX 
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2017 का विधेयक स.ं27 

राजस् थान न न नपरलाकाका तुरथ्स सधंनधन नव विधेयक2 2017   
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(जैसाकक राजस् थान विधान सभा में परुःस् थावपक ककया जाये)ा  
राजस् थान न विधान सभा 

 
 
 
 
 
 

 
 
 
 

राजस्‍थान न‍ न नपरलाका ा‍ िनियन न, 2‍ 099क‍  औ‍  र‍ शोधऔनि ‍
 रने न‍ े‍काए‍वििे, । 
‍ 

  
 
 
 
 
 
 
 

(जैसाकक राजस् थान विधान सभा में परुःस् थावपक ककया जाये)ा) 
 
 
 

 
 

 
 

‍‍पृ् ‍िउ राज2 
 सचिि। 
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(श्रउुो)‍ त लाान नउ, प्रभारी मतं्री) 
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Bill No. 27 of 2017 
 

THE RAJASTHAN MUNICIPALITIES (FOURTH 

AMENDMENT) BILL, 2017 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

(To be introduced in the Rajasthan Legislative Assembly) 
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RAJASTHAN LEGISLATIVE ASSEMBLY 
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Bill 

 
further to amend the Rajasthan Municipalities Act, 2009. 

 

 

__________ 

 

 

 

 

 

(To be introduced in the Rajasthan Legislative Assembly) 

 

 

 

 

 

 

 

 
 

 

Prithvi Raj, 

Secretary. 
 

 

 

 

 

(Shrichand Kriplani, Minister-Incharge) 


